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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABMO 'BENCH 

AT HYDERABAD 

0.A.No.471 & 1987. 	 Date of Order: 16-10-1909. 

P.Surender Rbddy 	 .SApplicant 

iersus 

The Director ofPostal Set'vices, 	- 
A.P.Northern Region, Hyderaba t j 
and another. 	 ...Responderits. 

Counsel for the Applicant 	: Shri K.S.R..4njaneyulu 

Counsel for the Respondents 	Shri J.Ashok Kumer 

C 0 R A N: 

THE HON'BLE SHRI B.N.JAYASIMHA: VICE - CHAIRMAN 

THE HON'8LE SHRI D.SURYA RAD: MEMBER (JUDL) 

(Judgment of the Bench delivered by Hon'ble 
Shri B.N.Jayasirnha, Vice-Chairman) 

The applicant herein seeks a direction to 

respondents to pppoint him as a regular Branch 

Post [laster of Gungal Branch Office on the bWs 

of selectiOn made on applications received 

pursuant to the notification dated 25-09-1965. 

2. 	The applicant states that he was appointed 

temporarily as an Extra Departmental Branch Post 

Master, Gungal with from 15-01-1989 by an order 

'p  
dated 07-06-1985 issued by the Asst. Superintendent 

of Post Offices, Hyderabad South Division. On 

25-09-1985 applications were called for filling 

i ( 	
the post on a regular basis. The applicant is 

Contd ... 2 



a 

one amongst those applied for the post. The 

applicant submits that he understands that he 

was selected but has not been given the appointment 

order. 

3. 	The applicant further state that he has been 

removed arbitrarily from the temporary post he held 

and the post has not been filled, till now. He has 

also not received any reply from the authorities 

and he was rearmed that the matter is still under 

consideration: (He therefore, filed the application 

seeking .a direction to the respondent apointnibnt 

him as EDBPM). 

40 	On behalf of the respondents a counter has been 

filed. The respondents state that the post of Extra 

Departmental Branch Post iiaser arose consequent on 

the selection of the present incumbent, Sri B.Ravinder 

Reddy, as postman. The applicant was appointed as 

Branch Post (laster, on a tem-orary basis with effect 

from 15-01-1985 by the Assistant Superintendent of 

Post Offices, Hyderabd South Division. The 

ap(Ø56intment order clearly indicated that the appoint-

ment was purely temporary and that it would last till 

a regular selection is made and the present one is 

subject to the approval of the Senior Superintendent 

of Post Offices, Hyderabad South East Division, who 

is the competent authority. Since the rules jrovided 

7 	
for recruitment through the Employment Exchange, a 

çfiv 	
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To 

1. The Director of Postal Services, 
A.P.Northern Region, Hyderabad-SOD 001. 

The Senior Superintendent of Post Off'ices, 
Hyderabad South East Division, 
Hyderabad-500 027. 

One copy to 11r.K.S.FL.Anjaneyulu, Advocate•, 
1-1-365/A, Jawaharnagar, Bakaram, Hyderabad-SQo 020. 

One copy to Ilr.J.Ashok Kumar, S.C. fr Postal, 
CAT, Hyderabad. 

One spare copy. 
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requisition dated 19-08-1935 was sent to the Employ-

went Exchange, Hyderabad. As no nominations were re-

ceived, an open notification was issued on 25-09-1985. 

Five applications-, were received including that of 

Sri E.Yellaiah, was selected to the post and the 

Assistant Superintendent of Post Offices was instru-

cted under Memo dated 07-01-1986 to get the char,ge 

handed over to him by terminated the temporary 

arrangement he had earlier. Accordingly, the' 

charge of the Branch Office was made over to Sri. 

E.Yallaiah on 09-01-1936. 

5. 	We have heard the learned counsel for the 

Applicant Sri K.S.RL'Anjaneyulu and Shri Ashok 

Kumar learned 5tanding Counsnl for the Department 

has also placed the relevant records before us. 

The person uhohas been selected Shri.E.Yallaiah 

submitted his application in response to the notifi- 

catthon dated 25 0 9 1 9 8 5 
	

consideration of the 

merits of all the candidates who had applied, the 

appointing authority selected Shri E.Yallaiah. 

We see no irregularity in the selection of Shri 

E.Yallaiah. 

In the result we not find any merit and 

th-th application is 	sed. There wil be no 

order as to Costs.. 	0t4 16th October, 198' 
Oi$tated in open Lour 
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(a. N. JAVAS IFIHA) 
klice-Chairman 

(o.suRY RAn) 
 Member(Judl) 	'' 


